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the hearing dates. Since the Ld. AR of the assessee did not appear on the date of 

hearing before the Ld. CIT(A), the Ld. CIT(A) decided the appeal ex-parte.This action 

of Ld. CIT(A) to dismiss the appeal without hearing the assessee has been assailed 

before us. According to us, since the order of Ld. CIT(A) is an ex parte order without 

hearing the assessee, for the interest of Natural Justice and fair play, we are inclined to 

set aside the order of the Ld. CIT(A) and remand the appeal back to the file of the Ld. 

CIT(A) to decide the appeal on merits after hearing the Ld.AR of the assessee and pass 

a speaking order.The assessee is also directed to be diligent in future and appear before 

the Ld. CIT(A) without fail.  

 

3.  In the result, the appeal of assessee is allowed for statistical purposes.  

 

 Order is pronounced in the open court on 22
nd

 July, 2020. 

 Sd/-         Sd/- 

(J. Sudhakar Reddy)       (Aby. T. Varkey) 

Accountant Member        Judicial Member 

    

Dated 22
nd

 July, 2020 

Jd. (Sr. P.S.) 
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